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MR. DEPUTY-SPEAKER: Shri
Saminuddin, you can continue oOn

Monday. Now, wL‘gE to the Private
Members’ Legislative Business,

W alAg ;W X

1535 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

Si1xTH REPORT

SHRI BHEEKHABHAI (Banswara):
Sir, I beg to move:

“That thig House do agree with
the Sixth Report of the Committee
on Private Members’ Bills and
Resolutions presented to the House
on the 23rgq July, 1980.”

MR DEPUTY-SPEAKER
moved:

Motion

“That thig House do agree with
the Sixth Report of the Committee
on Private Members’ Bills and
Resolutions presented to the House
on the 23rq July, 1980.”
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MR. DEPUTY-SPBAKEB; The
question is:

“That in the motion—
adg at the end—

“subject to the modification
that the question o¢ classifica-
tion of (i) the Constitution
(Amendment) Bill 1980 (Suba-
titution of article 341) and (ii)
the Starvation Deaths (Precau-
tionary Measures and Respon-
sibilities Bill, 1980 by Sh@ Ram
Vilas Paswan be referred back
to the Committee for reconsi-
deration of their recommenda-
tion with regarq to the said
Bills.”

The Lok Sabha divided,

AYES
Division No. 1]
[1547 hrs.

Barman, Shri Palag
Choubey, Shri Narain
*Dandavate, Prof. Madhu
Hansda, Shir Motilal
Mhalgi, Shri R. K.
Pradhan, Shri Amar Roy
“*Wrongly voteq for Ayes:
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Tirke/, Shri Pius

*Varm i, Shri Jai Ram

Verm;_ Shri Raghunath Singh
Zaina. Abedin, Shri

NOES

Anthtny, Shri Frank
Barrvw, Shri A. E. T.
Behera, Shri Rasabehari
Bhagwan Dev, Shri
Bhatiy Shri R L.
Bheekhabhai, Shri

Brar, Shrimati Gurbinder Kaur
Choudhari, Shrimati Usha Prakash
D~ bhi. Shri Ajitsinh
Daga, Shri Mool Chand
Dalbir Singh, Shri

Dennis, Shri N.
Dhandapan: Shri C. T.
Digvijay Sinh, Shri

Fra Mohan, Shri
Fernandes, Shri Oscar
Gadgil, Shri V. N.
Gehlot, Shri Ashok
Ghufran Azam Shri
Gomanego, Shri Giridhar
Jamilur Rahman, Shri
Jitendra Prasad, Shri
Kaushal, Shri Jagan Nath
Kidwad, Shrimati Mohsina
Krishnan, Shri G. Y.
Lakkappa, Shri K.
Mahatan, Shri Y. S,
Mallu, Shri A. R,

Mukhopadhyay, Shri Ananda
Gopal

- — o

Murthy, Shri M. V. Chandrashekara
Najkar, Shri D. K

Nair, Shri B. K.

Netam, Shri Arvind

Pandey, Shri Kedar

Pandey, Shri Krishna Chandra
Parmar, Shri Hiralal R.

Patel, Shri Ahmeq Mohammed
Patil, Shri A. T.

Patil, Shri Balasaheb Vikhe
Patil, Shri Shivraj V.

Petil, Shri Uttamrao

Patil, Shri Veerendra
Pradhani, Shri K.

Quadri, Shri S. T.

Rahim, Shri A. A,

Rai, Shrimati Sahodrabaj
Ramamurthy, Shri K.

Rane Shrimati Sanyogita

Rao, Shrimati B. Radhabai Ananda
Rao, Shri M. Satyanarayan
Rathod, Shri Uttam

Rawat Shri Harish Chandra Singh
Reddi, Shri G. S.

Scindia, Shri Madhav Rao
Sharma, Shri Mundar

Sharma, Shri Nawa] Kishore
Shastri, Shri Dharam Dass
Singh Shri ¢ P. N.

Tewary, Prof. K. K

Tiwari Shri Ramgopal
Varma, Shri Ravindra
Venkatasubbaiah, Shri P.

*Verma, Shri R, L. P.

*Wrongly voted for Ayes.

*Wrongly voted for NOES,
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Vir Vhadra Singh, Shri

Vyas, Shri Girdhari Lal

Zainul Basher, Shri

MR. DEPUTY-SPEAKER: Subject

to correction, the result*®* of the divi-
sion is:

AYES: 10
NOES: 66
The motion was negatived.

MR. DEPUTY-SPEAKER: 1he
question is:

“That this House do agree with
the Sixth Report of the Committee
on Private Members’ Bills and Re-
solutions presented to the House
on the 23rq July 1980.”

The motion was adopted.

1549 hrs.

DELIMITATION OF CANTONMENT
(RANIKHET) BILL

SHRI HARISH CHANDRA SINGH
RAWAT (Almora): I beg to move
for leave to introduce a Bill to pro-
vide for the delimitation of canton-
ment at Ranikhet,
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MR. DEPUTY-SPEAKER: The
question ig.

“That leave be granted to intro-
duce a Bill to provide for the deli-
mitation of cantonment at Rani-
khet.” - n-,

The motion was adopted.

SHRI HARISH CHANDRA SINGH
RAWAT: 1 introduce the Bill

15. 49 hrs.

INDIAN PENAL CODE (AMEND-
MENT) BILL

(Amendment of Setciong 53, 118 etc.)

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): I beg to move for leave
{o introduce a Bill further to amend
the Indian P#nal Code.

MR. DEPUTY-SPEAKER: The
question ig.

“That leave be granied to intro-
duce a Bill furthey to amend the
Indian Penal Code.”

The motion was adopted.

SHRI BAPUSAHEB PARULEKAR:
I introduce the Bill,

e i ~———

*The following Memberg also recor deq their votes:

AYES: Sarvashri Daya Ram Shakya, Sanat Kumar Mandal, Syed Musadal
Hossain, Ram Vilas Paswan, Ram Kinkar, Prof. Ajit Kumar Mehta
and Shri R. L. P. Verma.

" NES: Sarvashri Sunder Singh, Kali Charan Sharma, Babu Lal Solanki,
Moti La) Singh, Chakradhari Singh, Paras Ram Bhardwaj, Laxman
Karma, S. B. Chavan, Bhiku Ram Jain, P. Rajagopal Naidu,
Rajinder Singh Sparrow, Prof. Satya Deo Singh, Sarvashri
Jaideep Singh, Ram Pyare Panika Harihar Soren, Bansj Lal,
Pratap Bhanu Sharma, K. B. S. Mani, Banwari Lal Bairwa,
Virdhi Chand Jain, G. S. Nihalsinghwala, Manphoo]l Singh
Chaudhry, Birbal Ratansinh Rajda, T. Nagaratnam, Dr. V. Kolan-
daivelu, Sarvashri Subhash Yadav, Jai Ram Varma and Prof.
Madhu Dandavate.



